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Five Year Scheme for Tribal Develop-
ment

6635 SHRI PIUS TIRKEY.
SHRI KANWAR LAL GUPTA
SHRI PRASANNBHAI MEH-
TA

Will the Minster of HOME AF-
FAIRS be pleased to state.

(a) whether Government have decid-
ed to prepare g five year scheme for
Tribal Development,

(b) 1f so, the mamn poiwnts and de.
tails of the proposed scheme, and

(c) when the same 13 likely to be
started?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (&)
to (¢) The Proposals for tribal deve-
lopment are included in the Draft
Five Year Plan 1978-83, copies of
which have been placed in the Parlia-
ment Library Details are given in
Chapter 8 of Vol I, and Chapters 1
and 10 of Vol III of that document
The Plan has commenced with effect
from the current financial year

Siowing down of industrialisation

6636 SHRI R V SWAMINATHAN
Will the Minister of INDUSTRY be
pleased to state

(a) whether Federation of Indian
Chamberg of Commerce and Industry
President has suggested to Govern-
ment that the mistaken approach of
putting industries before power deve-
lopment had slowed down industriali-
sation,

(b) if g0, whether he has alkso sug-
gested a labour truce till a compre.
hensive labour bill becomes law,

(c) if so, whether Government have
accepted his suggestions, and

(d) if not, the main reasons for the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(SHRIMATI ABHA MAITI): (a)
and (b) No suggestions on the above
lines have been received by Govern-
ment from the President, Federation of
Indian Chamber of Commerce &
Industry

(c) and (d) Do not a rise

Compensation for the land acquired
by Central Coalfielgg Lid. in Madhya
Pradesh

6637 SHRI1 SURYA NARAIN
SINGH Will the Minister of ENERGY
be pleased to state

(a) whether 1t 1s a fact that the
compensation for the land acquired by
Central Coaifields Ltd for setting up
Jayant Collieries in Sidhi District of
Madhya Pradesh has not pad. to the
land owners,

(b) 1f s0, the 1easons therefor, and

(c) the steps proposed to be taken
to pay the same to the concerned
parties?

THE MINISTER OF ENERGY (SHRI
P RAMACHANDRAN) (a) to c)
Out of the total compensation of Rs
16 36 lakhs payable a sum of R8s 1472
lakhs has already bheen paid to the
parties Payment of the balance
amount of Rs 164 lakhs 1s awaiting
clearance of title of the tenants bv the
State Government Authorities.
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